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Allahabad, this the 1~th day of January, 200~.

Q,JOWM: HON.MR. JUSnCE S. R. SlNG-H, V.C.
HON.MR. D. R. tIWARI, A.M.

O.A. No. 481 of 1999

R.K. Mishra S/O Shri R.S. Mishra RIO G-95, HanumanNagar,

Line-Par, Moradabad (UP)•••••

Counsel for a,plicant : Sri T.S. Pandey.

. ••••• Al',licant.

Versus

1. Union of India, Ministry of Communication, De,artment of

Telecem, Sanchar Bhewan, NewDelhi through Secretary.

3. Chief General Manager, Telecom, Western Circle, Dehradun.

~. 'Telecom District Mana!Jer, Moradabad 'UP) •

• • • • • • • • .••••• Respondents •

Counsel for res,ondents : Sri M.B. Singh.

o R D E R (OBAL)

BYHON.MR. JUSlICE S.R. SI~lGH, V.C.

Hearei Sri A.P. Singh, holding brief of Sri T.S.

Pandey, learned counsel for applicant and Sri M.B. Singh,

has

since been absorbed in the Bharat Sanchar Nigam Limited.

It is actnitted to the learned counsel appearing for the

parties that the B.S.N.L. has net yet been brought within

the purview of Tribunal by means of notification under

section 1~(2) f the Administrative Tribunals Act, 1985.

It is true that when the,Original Application was instituted,

the applicant Was in the employment of Ministry of Communi-

cation, Department of Telecom but after the Bharat Sanchar

Nigam Limited came into existence, the services of the
W~

applicant ~ transferred and he has been absorbed in the

B.S.N.L. In that view of the matter, the Tribunal bas

seized to have any jurisdiction to proceed with the matter.
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3. The Original Application is, therefore, dismissed
without ,rejudice to the right of the applicant to pursue
his remedy before the apprQ,riate forum.

No order as to costs.

~v.c:

Asthanal


